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(b) The Resolution co-sponsored by 
India was adopted by the United 
Nations General Assembly at its Ninth 
Emergency special Session on Feb- 
rurary 5, 1982, by 86-21 vote with 34 
abstentions.

Treatment in Hospital

*179. SHRIMATI USHA PRAKASH 
CHOUDHURI: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that lack 
of funds, new books, surgical nursing 
care and outflow of a large number of 
nurses to the European and Gulf 
Countries have resulted in sub-stan-
dard treatment in hospitals; and

(b) steps Government propose to 
take to solve this problem?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir.

(b) Does not arise.

Opening of a Division at Puma

*180. SHRI UTTAM RATHOD; Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that there 
has been, a great demand for opening 
of a Division at Purna in South 
Central Railway Zone;

(b) if go, action taken hy Govern-
ment thereon; and

(c) criteria for opening a Division?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) This demand has
been received from the Hon’ble Mem-
ber on a number of occasions. Similar 
demand was also once received from 
another Hon’ble Member.

(b) Adequate justification consistent 
with the extant policy of the Ministry

of Railways, for creating a divisional 
headquarter at Purna could not be 
found.

(c) Presently administrative and 
operational requirements- and work-
load are the criteria for determining 
the need for setting up new Divisions 
The Railway Reforms Committee bas 
been asked to examine the criteria 
and guidelines for setting up addi-
tional Divisions on the Zonal Railway 
and make suitable recommendations.

Central Government’s Direction to 
States to Increase Targets of Popula-

tion Control

*181. SHRI H. N. NANJE GOWDA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that the 
Central Government have issued 
directives to all the State Govern-
ments to increase the targets of popu-
lation control in each State;

(b) if so, the details of the instruc-
tions issued;

(c) whether some of the State Gov-
ernments have pointed out that attain-
ment of the targets proposed by the 
Centre would be difficult to achieve 
because the hospitals or health centres 
are not properly equipped and have 
suggested that the Central Govern-
ment should bear the cost of providing 
the essential equipment and facilities 
so that the targets can be achieved; 
and

(d) if so, Government’s reaction 
thereto?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 

v SHANKARANAND): (a) No, Sir. The 
family welfare programme targets for 
1981-82 as intimated to the States and 
Union Territories have not been revis-
ed.

(b) Does not arise.




